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IN THE CENTHaL ADI'1 In ISTHaTIUE TrilUNAL
P•»INC IP /iL IENCH: N£ J Dt LHI

OA ilo.3040/92 of QBCisioiii

Shtl Baluant .. Applicant

Vs.

Union of India &others .. Respondents

corah

Hon'ble |vjr, C.3. Roy, flemuer (3)
For the applicant .. shri u.p. shorna, Counsel

.. snrl R,„aon Gouta». Counsel

JUQGEfyiFMj

(Delluepeu f,e„erU) Kr.C.O.Rp,)

This applicetion is fueo p,

that the oroer oateo I3 4 <32 1-1 t • _iclaiming damages amountiitg to
fe.2T, 949/- in^ ,u.B-3B/a.
neat Sast Caoin, Halluay Colony, Oslhi Satai rtuhilla.
occxip^ed Dy him, oe quashed and that the rte a

aiiu tnat the hespondents may
ce restrained from recover inn the t,cvering the aoove said amount and
not to evict his, fro™ the said puartor till the full
payment of service, or^tuitw nn, gr.tuity ana pension are paid to hin.

The facts of the r-s«p ^case are that the applicant joined
his service on 2,.y.45 in ths Railuay Osp^artment ana retired
- 3,.i.e5 and Has osen granted pension. „u, Houever,
oToi^s that he Has not oeen paiu tHo gratuity oh tHs .round
tilot he has not vacated the R-oii,, v,

rtailuay quarter su f. He
further argues that had the fu 1^the ful. amount of gratuity oeen
paid to him, he could have acqoirea « n p,

quiieu a small house for his
livin g.
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The respondents have filed their counter stating that

the following payments were made to the applicant;

provident Fund .. fe.13,050 .00
pension R3.255/- plus
dearness relief Rs.204 .. 459.00 p.m.
Leave encashment .. 866.20

They have further stated that an amount of fe.8796.20

on account of gratuity has been withheld as the appli

cant has not vacated the railway quarter till date,

as p.3. Circular i\!o.804o (Annexure H-1). The other

points raised are net germate to the main case,

I have heard the learned counsel for the applicant

fir. v.p. sharma and the learned counsel for the respon

dents fir. rtomesh Gautam and perused the recJords.

During the course of the arguments, doth the

counsel left the matter to the Triounal to decide th.
1

c a3fc on t ii c rspar i c f p, • n ..n I , ' ^

- }So it is absolutely not necessary to trawerae

all the facts of this Case. I direct the respondents \

to prepare the cheque in advance within a fortnight

and inform the applicant »^keep|̂ it ready and giv/o
it to the applicant on which date the applicant is

automoticaily directed to hand over possession of

the quarter to the respondents.

yxth this direction, the case is disposed off.

No orders as to costs.
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